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MR.
is :

Extension of term of PHALGUNA 30, 1889 (SAKA)Extension of term

Members of P.A.C. (M.S.)
SPEAKER : The question

“That this House do suspend sub-

BR.

rule (2) of Rule 309 of the
Rules of Procedure and Con-
duct of Business in Lok
Sabha in its application to
the motion for extension of
the term of office of the pre-
sent members of the Com-
mittee on Public Accounts.”

The motion was adopted.

RAM SUBHAG SINGH : 1

beg to move :—
“That this House do extend the

MR.

is

term of officc of the pre-
sent members of the Com-
mittee on Public Accounts
from Lok Sabha upto the
30th April, 1968.”

SPEAKER :

The question

“That this House do extend the

term of office of the pre-
sent members of the Com-
mittee on Public Actounts
from Lok Sabha upto the
30th April, 1968."

The motion was adopred.,

DR. RAM SUBHAG SINGH : 1

beg to move —
“That this House do intimate to
Rajya Sabha that the term

MR.

ks

of office of the present mem-
bers of the Committee on
Public Accounts from Lok
Sabha has been extended up-
to the 30th April, 1968, and
do recommend to Rajya
Sabha that they do take such
action as they may deem fit
in regard to the association
of the members of Rajya
Sabha with the said Com-
mittee.”

SPEAKER : The question

“That this House do intimatc to

Rajya Sabha that the term
of office of the present mem-
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of Members of P.UC, (MS5.)

bers of the Committee on
Public Accounts from Lok
Sabha has been extended up-
to the 30th April, 1968, and
do recommend to Rajya
Sabha that they do take such
action as they may deem fit
in regard to the association
of the members of Rajya
Sabha with the said Com-
mittee."”

The motion was adopred.

12.33 hrs.

MOTIONS RE:

EXTENSION OF

TERM OF OFFICE OF MEMBERS

OF COMMITTEE ON PUBLIC

UNDERTAKINGS

THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND COM-

MUNICATIONS

(DR. RAM

SUBHAG SINGH): I beg to move :(—

“That this House do suspend

MR.

is @

sub-
rule (2) of Rule 312B of
the Rules of Procedure and
Conduct of Business in Lok
Sabha in its application to
the motion for extension of
the term of office of the pre-
sent members of the Com-
mittec on Public Undertak-

ingS."

SPEAKER : The question

“That this House do suspend sub-

rule (2) of Rule 312B of
the Rules of Procedure and
Conduct of Business in Lok
Sabha in its application to
the motion for extension of
the term of office of the pre-
sent members of the Com-
mittee on Public Undertak-

lngs-"

The motion was adopted.

DR. RAM SUBHAG SINGH : 1
beg to move —

“That this House do extend

the
term of office of the pre-
sent members of the Com-
mittee on Public Undertak-
ings from Lok Sabha upto
the 30th April, 1968.”
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MR. SPEAKER : The question
is :

“That this House do extend the
term of office of the pre-
sent members of the Com-
mittee on Public Undertak-
ings from Lok Sabha upto
the 30th April, 1968.”

The motion was adopted.

DR. RAM SUBHAG SINGH : 1
beg to move :—

“That this House do intimate to
Rajya Sabha that the term
of office of the present mem-
bers of the Committee on
Public Undertakings from
Lok Sabha has been extended
upto the 30th April, 1968,
and do recommend to Rajya
Sabha that they do take such
action as they may deem fit
in regard to the association of
the members of Rajya Sabha
with the said Committee.”

MR. SPEAKER : The
is :
“That this House do intimate to
. Rajya Sabha that the term
of office of the present mem-
bers of the Committee on
Public Undertakings from
Lok Sabha has been extended
upto the 30th April, 1968,
and do recommend to Rajya
Sabha that they do take such
in regard to the association of
action as they may deem fit
the members of Rajya Sabha
with the said Committee.”

question

The motion was adopred,
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1835  Re. Arrest of PHALGUNA 30,
Members
MR. SPEAKER : I do not know.

It is because some of the Members are
retiring, we have postponed it by one
month and the Rajya Sabha can take a
decision. How can I answer for the
Rajya Sabha ? We are informing them
and they will take a decision as they
deem fit.

12.35 hrs.

RE. ARREST OF MEMBERS—Contd.

SHRI S. KUNDU (Balasore) : 1
raise on a point of order under rule 229.
With all respect to you, Sir, it is not a
question of my being arrested and re-
leased. In this morning's parliamentary
papers, 1 rcad that the information was
sent to this office that I was arrested
at 11.30 AM,

Mr. Samar Guha made a mention
here about my arrest at about 2.30.
Sir, I am referring to Rule 229, My
point is that this Rule says that when-
cver a Member is arrested, immediately
it should be intimated to the hon.
House., Sir, I was arrested at 11.30 in
the morning as corroborated by their
papers as also by your parliamentary
papers and it will take only ten minutes
for the Police to send the intimation to
you. But, till 3 O’clock the Lok Sabha
was not informed. I would request
you, Sir, to kindly find out where the
lapse has occurred. Sir, it is mot a
question of my privilege, it is the pri-
vilege of the hon. House.

MR. SPEAKER : I have heard you.
You said that there was a time lag—
that you were arrested at 11.30 and
the information came at about 3
O'clock. Mr. Samar Guha raised the
point. It was before me but I thought
that when somebody was making a
speech, 1 need not interrupt and that I
might announce it after the speech was
over. 1, therefore, kept quiet. There-
fore it is a matter of merits. Whether
the Magistrate sent the intimation im-
mediately or there was some delay—
1 will verify those things. After all,
the point is : they were arrested, the
Police authorities have to go to their
office, get the intimation typed and
then send it. They did not do it three

1889 (SAKA) J&K Represeniation
of People (Sxppl.) Bill

days later, they intimated about the
arrest the same day. So. what is the
point of order ?
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12,37 hrs.

JAMMU AND KASHMIR REPRE-
SENTATION OF THE PEOPLE
(SUPPLEMENTARY) BILL.—Cond.

MR. SPEAKER : Now before we
go to the further discussion on the Rail-
way Budget, I find some hon. Members
want to speak about the recent railway
accident. I would therefore say, let us
extend it by a few minutes. Mr. Mohd

Imam wanted to make some suggestion
not now the hon. Member will be called
at that time—and he will be given two
or three minutes. But there will be no
specches. So we will extend it by a
few minutes more.

Before we exitend it and take it up.
I would like to say that already we have
taken 2 hours 5 minutes against the one
hour allotted by the Business Adnsory
Committee for this Jammu &
Representation of People (Supplemen-
tary) Bill.

st 7y fowd (97%)
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MR. SPEAKER : Therefore, the
question pow is to finish it quickly.
Bakshi Gulam Mohammad may resume
his speech.
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